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6.0RDER DT, 7,9,2001.

Learned counsel for the applicant

A\l

Q

shri SR Das and his associates are aosent, There

is also no request on their behalf for adjourne
ment, from their siddeiInvthisocaseipleadings
have been completed long ago and this is a
case for compassionate appointment.In view of
this it is not possible to drag on the mattér
indefinitely more so0 in the aodsence of any
rediest for adjournment. We have therefore,
heard shri 3.Dash,learned ASC appearing for
the rRespondents and have also perused the
records,

Applicant in this case is the son

of EX-EDBEM, Goras BO who passed away in

hamess on 23, 10.19%.In this 0,A., the

applicant has prayed for a direction to the

, Respondents to consider the Case of applicant

for appointment as EDBPM or any other suitable

post as per his educational qualification,
respondents have filed counter

rejoinder

opposing the prayer of applicant.No

has been filed,
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ror the purpose of considering
this petition, it is not necessary to go
into too many facts of this case. Departmental
respondents in their counter have stated that
the case of applicant was considered for
compassionate appointment but as the applicant
has apglied for the post of gp3PM and he does
not have the necessary minimum qualificatian
of matriculation he gould not oe given such
appointment.'l‘hey have stated that applicant
did not apply for any other D POst and in any

D post is vacant in the

case no other

submissions

*

pivisiom, we have considered the aosove
carefully.As the applicant did not have the
minimum educational qualification for appoiatment
to the pOSt‘Of EDBPM Obviously he can not be
given the post by way of compassionate
appOix'xtment,Insthti."ns provide for relaxation
educational qualification but only in case
of spouse of the deceased ED employee and not
for others.In view of this the prayer f:or.
appointment on compassionate ground to the
post of EDBFM is held to be without any merit
and the same is rejected.

Applicant has prayed for giving him
compassionate appointment to some other ED post,
respondents in their counter have not made any
averment that othemwise than on the ground of
lack of educational qualification the applicant
is net eligiole to get compassionate appointment
for ED POst other than EDBPM and SPM v»"hose |
educational qualification is 8th class pass.

In view of this respondents should have
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considered the applicant for appointment in any other
ED Post,It has DbDeen submitted by Respondents in their
counter that no Ef3 post is vacant.In view of this,we
dispose of this prayer with a direction to the
Respondents that the case of appl icant should be
considered for compassionate appointment to any mbY
post otherthan EDBPM and SPM as énd when such vacancy
arises.

with the aoove directions the 0A is

disposed of,No costs.
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